
GOVERNMENT OF JAMMU AND KASHMIR 
.. FINANCE DEPARTMENT, 

C1vil Secretariat, Srinagar / Jammu 

Notification, 
Srinagar, the '3 .... ct, October, 2019 

~ROS6/. ~ In exercise of the powers conferred by the 
proVIso. to section 124 of the constitution of J ammu & 
Kashnur the Governor is pleased to direct tha t the following 
amendments s hall be made in the J ammu and Kashmir Civil 
Service Regulations namely:-
After Rule 6 of JK Civil Services (Defined Conbibution Pension 
Scheme) Rules, 2010 under schedule XXIII, the followi.nc shall be 
added as rule 7; 

"7. Partial withdrawai.-
(1) A partial withdrawal of accumulated pension wealth of the 
subscriber, not exceeding twenty five percent of the conbibutions 
made by the subscriber and excluding contributions made by 
employer, if any, at any time before exit from National Pension 
System subject to the terms and conditions, purpose, frequency 
and limita specified below:-

(A) Purpose: A subscriber on the date of submission of the 
withdrawal form, shall be permitted to withdraw not 
exceeding twenty five percent of the contribution made 
by such subscriber to his individual pension account, for 
any of the following purposes only:-

a) for Higher education of his or her children including a 
legally adopted chlld; 

b) for the marriage of his or her children, including a 
legally adopted child; 

c) for the purchase or construction of a residential 
house or flat in his or her own n•me or in a joint 
name with his or her legally wedded spouse. In case, 
th subscriber already owns either individually or in 
th: joint name a residential house or flat, other than 

tra1 roperty no withdrawal under these 
ances P ' 

gulations shall be permitted; 
re t f specified Wnesa of the subscriber, his 

d) for treatmen ° hildren including a legally 
legally dwe::do:p::.:ee~~nt parents suffer from any 
adopte c which shall comprise of 
specified Wness, 
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hospitaHution and 
following diseuea: treat.Dlent in respect of the 

i. 
u. 

m. 
iv. 
v. 

vi. 
vii. 

viii. 
be. 
x. 

xi. 
xii. 

xiii. 
xiv. 
xv. 

Ce.nc:er; 

::::;, F:::~End :;:ge Renal Failure); 
Multiple Scleros;:{ erial Hypertenalon; 
M.Yor O.rge.n Tre.nsplant. 
Coronary Artety Bype.h Gre.ft· 
Aorta Graft Surgery; ' 
Heart Valve Surgery; 
Stroke; 
Myocardial Infarction 
Coma 
ToW blladness; 
Pualysis; 
Accident or serious/life threatening nature 
Any other critical illness of a life threatening 
nature as stipulated in the circulars, guidellaes 
or notifications issued by the Authority from 
tJme to time. 

(B) ~imits: The permitted withdrawal shall be allowed only 
if the following eligibility criteria and Umit for availing 
the benefit are complied with by the aubsc:n'ber:, 

a. The subscriber .shall have been in the National 
Pension system at least for a period of three years 
from the date of his or her joining; 

b. The subscriber shall be permitted to withdraw 
accumulation not exceeding twenty five percent of 
the contributions made by him or her and standing 
to h.la or her credit in his or her individual pension 
account, as on the date of application for withdrawal; 

(CJ Frequency: The subscriber shall be allowed to withdraw 
only a maximum of three times during the entire tenure 
of subscription under the National Pension System. The 
request for withdrawal shall be submitted by the 
subscriber, along with relevant documents to the 
central recordkeeping agency or the National Pension 
System Trust, as may be specified, for processing of 
such withdrawal claim through their nodal office. 
Provided that where a subscriber is suffering from any 
illness specified in sub-clause (d), the request for 
withdr~wal may be submitted through any family 
member of such subscriber. 

2 . Partial Withdrawal process/documents: 

Partial withdrawal request is required to be submitted 
by aubscdber to Central Record Keeping Agency through 
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his/her Nodal Office/Points be applicable. The No~f Presence/Aggrecator, u ma 
/Aggregator should utlofy Ito Office/Point. of Preaenc! 
the requirement for partial ei~ about the genuineneu of 
after satisfying itself forward ~h drawal by subscriber and 
release of funds by Central e withdrawal application for 
receipt of partial withd.ra al Record Keeping Agency On 

A 
w request Ce tra1 R · 

gency will process the wlthdra ' n ecord Keepin& 
Record Keeping Agency system." wal request in the Central 

By order of the Governor. 

Sd/-
(Dr. ~n ~umar Mehta), lAS, 

Fmanctal Commissioner 
Finance Department. ' 

No:A/ 3(20 18)-II-
Copy to the:-

Dated: o?;j 10/2019 

1. Advocate General, J&K High Court Snnagar/Jammu. 
2. All Rnancial Commissioners. 
3. Rnandal Commissioner with the Hon'ble Governor. 
4. Prtnctpal Accountant General J&K Srtnagar/Jammu. 
5. All Principal Secretaries to Government. 
6. Princtpal Resident Commissioner, 5-Prithvi Raj Road New, Delhi. 
7. Chief Electoral Officer, J&K. 
8. All Commissioner/ Secretaries to Government 
9. Divisional Commissioner Kashmir/ Jammu. 
10. Chief Vigilance eommiss1oner, J&K. 
11. Prindpal Secretary to Chief Justice J&K High Court Srinagar/Jammu. 
12. Registrar General, J&K High Court Srinagar/Jammu. 
13. Director Anti Corruption Bureau, J&K. 
14. Director General Accounts and Treasuries. 
15. Director General, Audit and Inspections. 
16. Director General, J&K Funds Organization. 
17. Director General, Budget Division J&K. 
18. Director Local Fund Audit & Pensions, J&K. 
19. Director Informabon J&K. 20. All Head of Departments/ Managing Directors/ Chief Executives of State 

PSU's/ Autonomous Bodies/ Societies. 
21. Secretary J&K pUblic Service Commission. 
22. All District Development Commissioners. 
23. Secretary, J&K Legislative Assembly/ Legislative Council. 
24. Director/Principal, Northern Zonal Accountancy Training Insbtute Jammu. 
25. Director Accounts & Treasuries Kashmir/ Jammu. 
26. All Directors of RnancefFlnancial Advisors & CAOs. 
27. Principal Accountancy Training School Srtnagar. 
28. Joint Director, J&K Funds Organization SrinagarfJammu. 
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29. General Manager, Government Press, Srinagar/ Jammu for publication In 
Government Gazette. 

30. Prlvate Secretary to Hon'ble Advisors (K)/(G)/(5)/(KS)/(F), for Information. 
31. Private Secretary to Chief Secretary. 
32. Private Secretary to Financial Commissioner, Finance Department. 
33. All Treasury Officers. 
34. 1/C website, FD (www.lakfinance.nlc.in). 
35. I/C website, GAD (www.lkgad.nlc.ln). 
36. Government Order File (W2scs). 

"'-"~ 
(S.L Pandita) 

Director (Codes) 
Finance Department 

{-
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